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Bhopal, the 16" November 2022

Order No. F-A-3-01-2022-1-V(67).—In exercise of the powers conferred by sub-section (4) of Section 3 of
the Madhya Pradesh VAT Act, 2002 (20 of 2002) and in accordance with Notification No. F-A-3-01-2022-1-V(13),
Bhopal, dated 4" February, 2022 of this department, the State Government, hereby, specify the areas in
Column (3) of the Appellate Authority mentioned in Column (2) of the Table below to exercise the powers to
dispose off the Appeal cases pending or arising Under Section 46 of the said act against orders passed by Deputy
Commissicner, Commercial Tax. This responsibility shall be in addition to their present responsibilities:—

TABLE
S. No. Name, Designation and Present Posting Area

ey (2) (3

1 Mrs. Tanvi Hooda, Additional Commissioner, Commercial Tax, Zone Indore-02
Head Quarter, Indore.

2 Shri Mirra Kumhar, Deputy Commissioner, Commercial Tax, Indore Division-3
Head Quarter, Indore,

3 Shri Gopal Porwal, Deputy Commissioner, Commercial Tax, Indore Division-1 and
Head Quarter, Indore, Indore Division-2.

4 Shri Narayan Mishra, Deputy Commissioner, Commercial Tax, Zone Bhopal
Head Quarter, Indore.

5 Shri U. S. Bais, Deputy Commissioner, Commercial Tax, Zone Gwalior
Office of the Commissioner Commercial Tax, Madhya Pradesh,
Indore (Antd Evasion Bureau Gwalior).

6 Shri R. K. Sharma, Deputy Commissioner, Commercial Tax. Zone Jabalpur

Head Quarter, Indore.

Provided that the officers mentioned above will not dispose off any appeal pending or arising against any
orders passed by themselves.

By order and in the name of the Governor of Madhya Pradesh,
R. P. SHRIVASTAVA. Dy. Secy.
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